IN THE NATIONAL COMPANY LAW TRIBUNAL : NEW DELHI

COURT-II
(1B)-350/ND/2017
IN THE MATTER OF:
S.E. Investments Limited .. PETITIONER
Vs.
KDP Infrastructure Pvt. Limited .. RESPONDENT
SECTION :

Under Section 7 of IBC Code, 2016

Order delivered on 06.11.2017

Coram :
R. VARADHARAIAN,
Hor'ble Member (Judicial)

For the Petitioner/Applicant : Mr. Dhruv Gupta, Advocate

For the Respondents L -
ORDER

Learned Counsel for the petitioner is present. It is represented by the Ld.
Counsel for the petitioner that notice has been taken to the registered office of
the Company as well as to the address which has been mentioned in the
Company’s Master Data at its Noida office. It is further represented by the Ld.
Counsel for the petitioner that when the service of notice was sent to the
Noida address, the same was not taken there for the reasons endorsed on the
said papers.

Since notice is required to be taken to the registered office address as
provided in the Insolvency and Bankruptcy Code (Application to Adjudicating
Authority) Rules, 2016, the petitioner is directed to take one more notice to
the registered office address of the Company/respondent by post as well as by
Courier.
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(R. VARADHARAJAN)
MEMBER (JUDICIAL)

Surjit
06.11.2017



